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1. Covernment of Nationasl Capital
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through the Secretary (Lanesace)ﬁ
Govt. of NCT of Delhi,
0ld Secretariat, Delhi.

3. Ram Kishan, Technical Assistant(Hindi),
Of fice of the Language Depariment,
0ld Secretariat, Delhi. “on Respondents.

- shri U.0.0hingra, Asstt, Departmental representative, ‘on behalf
i ofofficial Te spondant s,

By dvocate Shri G.D. Gupta = feor private respondant.
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Horn'ble Smt. Lakshmi Swaminathan, Member{(3).

The applicant, who is working as Technical Assistant
(Hindi), has filed th® present application :gainst the
sppuoiniment of Respondent 3 as Hindi Officer on ad hoc basis
by order dated 2.3.1990. He has alsc submitted that he is
aggrisved by the action of the respondents in seeking to hold
DFC for consideration for promotion to the post of Hindd
Uf ficer on regular basis by order dated 22.8.1994 as he submits
that the assessment of the applicant would be made on the basis of
confidential report which had besn written by Respondeni 3

who was himself the candidate for the post which was, therefere,

fﬁv illegal. He rteliss On the judgement in Dr. 39.P. Kapoor Us.
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State of Himachal Pradesh, AIR 1981 SC 2181. he applicent

has socught quashing of the crder dated 2.5.,1990 and for a
further direction to the respondents to consider his case
along with the other eligible candidates for the post of
Hindi Officer taking into considemation the confidential

report upto 1990 only.

2. It is an admitted fact thal the post of Hindi
Ufficer is a selection pmst; The applicant has himsslf
submitted that the vacancy which arose in 1990 was to be
filled by a Scheduled Caste candidate and he belongs to the
general c ategoTy. Fﬁrther, he has also submitied that
even though the DOPC had been held and Respondent 3 who belongs .
to the Scheduled Caste community had been selescted for
promotion as Hindi Officer against the vscant post in 1980,
since the respondents realised that they could npot Fill wup
the post on regular basis, the appointment of Respondent 3
was made only on ad hoc basis, According to the applicant,
Respondant 3 ought to have been revertsd and his appolntiment
should have heen cancelled and the seniocrmost Technical
Assistant (Mindi) should have been promoted on ad hoc basis,
The applicant had also submitted a representation on 7.9.1994

baefore filing this 0. . on 3.10.1994 raising the same lssuss.

3. We have considered the averments advanced by the
learned counsel for the applicant as well as the pleadings
and submissions made by the learned counsel for the

respontents.
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4. aince‘admittadly the vacancy for the post of Hindi

Cfficer which arose in 1990 was a reserved vacancy s the
applicant who belongs to the general category could not have
been appointed in that post. Respondent 3 Shri Ham Kishan
had been recommended by the DPL for promoction to the post
of Hindi Officer but as no clear vacancy was availahle at
that time, he had besn appminted on ad hoc basis rather than
regular basis which cannot be faulted. Although in the
reply filed by Respordents 1 and 2, it has teen stated that
the ad hoc appointment of Respondent 3 had heen extended upt o
31.12.1992, Respondent 3 who was present in court at the time
of hearing affirmed that he was still continuing in that post
as Hindi Officer, In ths facts of the case, therefors, since
Respondent 3 who is a Scheduled Caste candidate and is eligible
to be considered for the post of Hindi Officer was available
for such consideration in 1990, the agction of the Respondents
to appoint him on ad hoc basis by order dated 2.3.1990 is
in order. The respondents have,stated that the post fell
vacant on regular basis w.2.f. 1.8.1994 conssguent upon the
retirament of one amt. Sneh Lata wee.fe 31.7.199%. Mersly

: fecord of
because the respondents had asked for the work,s conduct
and integrity during service of four Technical Assis tants
(Hindi) for considering their names for promotion to the post
of Hindi Officer, including that of the applicant, does not

necessarily mean that he will be considersd for the post

against a reserved vacancy. The applicant's name for promotion

can be considered only against a vacancy avalilable for general
candidates and not against that reserved for SC candidates,

In the facts of the case, therefore, we find no merit in this
spplication for quashing the appointment order of Respondent 3

dated 2.3.1990
Aprt from the fact it is alsoc time barred and this prayer is
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rajected, since there is no vacancy in the post of Hindj
Ufficer against which the applicant could be considered in
the general category, we find no Substance in the other

prayers also,

5, In the result, the application fails and it is

dismissed. No costs,
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